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MOST URGENT/OUT TODAY
Gazette Notification Extra-Ordinary (Part-IV)

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No.F.14 (4)/LA-2004/ DATED:
To
The Joint. Secretary (GAD/Co-ordination),
Govt. of NCT of Delhi,
2" level, ‘A’ Wing,

Delhi Secretariat,
New Delhi-110 002.

Sub:- Gazette Notification of “The Appropriation (No.| ) Act, 2004” (Delhi
Act No. 1 of 2004).

Sir,

1 am directed to forward herewith two copies of the above notification
(English and Hindi version) for publishing in the Delhi Gazette (Part-1V) Extra-
ordinary today itself. It is requested that at icast 10 copies of the same may be sent
to this Department as soon it is received {rom the press.

Yours faithfully,
N\

(P.S. PARMAR)
Deputy Secretary (Law, Jus. & L.A.)

Encl: As above

No.F.14 (4)/LA-2004/ | | ) Dated:- 7.6 | Z[0Y

Copy forwarded for information and necessary action to:-

s,

1. Secretary to Lt. Governor, Raj Niwas, Delhi. B, T em‘{'ﬁ A
Secretary to Finance Minister, Delhi Sectt. New Delhi.

Secretary to Chief Minister, Delhi Sectt., New Delhi.

P.S. to Chief Secretary, Delhi Secretariat, New Delhi.

Pr. Secretary (Finance), Delhi Sectt., New Delhi.

Library-in-Charge, Delhi Vidhan Sabha, Old Sectt., Delhi.

P.S. to Secretary (Law, Jus. & L.A.), Delhi Sectt., New Delhi.

Sh. N.G. Goswami, Legislative Counsel, Department of Law & Justice,

Dethi Sectt., New Delhi. Es v/,/yu“"/
(P'S. PARMAR)

Deputy Secretary (Law, Jus. & L.A.)
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(TO BE PUBLISHED IN PART IV OF DELHI GAZATTE EXTRAORDINARY)
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS

No. F.14(4)/LA-2004 Dated The 26th March, 2004
The following Act of thé Legislative Assembly of the National Capital Territory of Delhi received
the assent of the Lt. Governor of Delhi, on the 25th March, 2004 and is hereby published for

general information :-

THE APPROPRIATION (NO.1) ACT, 2004
(Delhi Act 1 of 2004)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi)
An Act to authorise payment and appropriation of certain further sums from

and out of the Consolidated Fund of the National Capital Territory of Delhi for

the services in respect of the financial year 2003-2004.

Be it enacted by the Legislative Assembly of National Capital Territory of Delhi
in the 55th year of the Republic of India as follows:-

SHORT TITLE. 1. This Act may be called the Appropriation (No.1)
Act, 2004.
ISSUE OF 2. From and out of the Consolidated Fund of the
Rs. 3286,56,31,000/- National Capital Territory of Delhi, there may be
from and out of the paid and applied further sums not exceeding
Consolidated Fund of the those specified in  column (5) of the schedule,
National Capital Territory amounting in the aggregate to the sum of
of Delhi for the financial Rupees Three thousand two hundred eighty six
year 2003-2004. ' crores fifty six lakhs and thirty one thousand

towards defraying the several charges which will
come in the course of payment during the financial
year 2003-2004 in respect of the services
specified in column(2) of the Schedule.

APPROPRIATION. 3. The sums authorised to be paid and applied
from and out of the Consolidated Fund of the
National Capital Territory of Delhi by this Act, shall
be appropriated for the services and purposes
expressed in the Schedule in relation to the said
period.



THE SCHEDULE
(See Section 2 and 3)

(Rs. in thousands)

SUMS NOT EXCEEDING

DEMAND  SERVICES AND PURPOSES Voted by the Charged on the Total
NO. L Legislative ~ Consolidated
Assembly Fund

1 3 4 5

2 General Administration Revenue 200 1913 2113

3 Administration of Justice Revenue 68678 0 68678

4 Finance Revenue 100 85802 85902

5 Home Revenue 109498 0 109498

Capital 21700 0 21700

6 Education Revenue 1200 4656 5856

7 Medical and Public Health Revenue 156188 15388 171576

8 Social Welfare Revenue 640581 752 641333

Capital w 579940 0 579940

9 Industries Revenue 600 0 600

Capital 200 0 200

10 Development Revenue 1200 11155 12355

11 Urban Development and Revenue 759135 0 759135

Public Works Capital 8753645 0 8753645

Public Debt. Revenue 0 0 0

Capital 0 21653100 21653100

Total 11092865 21772766 32865631
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(P.S. Parmar)

Deputy Secretary (Law, Justice & Legislative Affairs)
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(feoeht ToTosr sramemoT 4 H g
T ToEE e foeelt e
(fafa, = ug faurt sef f&@am)
F.4. uh.14(4)/Fur wd-2004 feiss: 26 @, 2004

S, feoeit @t feAie 25 @ 2004 W faelt srmfa @ uvEw T
o 8 et & faum g wifte Freafofiaa sfufmeg s amwmo
& g i femr o ot @
fatam (sem 1) stufzm, 2004
(feoett stfufrm 1, 2004)

(T ot & fooett = faum @ g @ar aila)

a4 2003-2004 ¥ Tefud wEl ® fu oo TowEr s Reeh W
F Haa B d opam wfvga s qw we ot afr @ At w@
% fou v sfufrag '

W 9RAE H@EaE $ 55 F ad § U=y uewe & ool @R @
faum s g Feerqer sthufafoa e s

wiew v (N za ofufaa =1 fBfEm (§en-1) ik
2004 THET U]

3286,56,31,000/—~ FTA HT (2) U TowWEr @ oot @ g Mfe § @

o5 2003-2004 ® T Ued ST wgEd AT St SrgEh % wem (5)

Ta &t feoet =t H fafFde 4@  ofus ==, st ws guard =t

dfaa At 9 4@ uew S % fAu 99 ™R @ @ fout wue

alR ugwa : BUA TR TR BN TUAl W Hel U W@
TWET 2, S g B wewm (2) ¥ fafls
FEAl & WS H g8 2003-2004 I @Y ®
AE T H FT B g i

fafrs= ‘ (3) za otufmEm T oot et 8w een
FpR W daa g § @ gew it g
fFu s o wiftera e s ety =
gy § orqgel # Sfeeifaa wEl i 3Ryl
# fou fEfF=sa =t s
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